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JUDGEMENT
(shri SP Mukerji, Vice Chairman)
We have heard éha learned counsel for the parties on
thisiappliCation in uwhich the appiicanﬁ who had been regularly
appointed in the post of Extra.Departmental Sub Postmaster,

Arattupuzha seeks continuance in the post. The applicant's

_— i

fo 7 appointment threatened to be terminated because of the fact

& . .
had
that his predecessor in that post, whose services hgya besan

- s be
terminated in a disciplimary proceedings was, reinstated,

h-
pursuant to the directions of this Tribunal in OA-120/90.
By our interim order dated 7.2.1992, the applicants services

‘wers protected from termination, except in accordance with

%V lay so long as his juniors are retained in service under the
>
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-
fPirst respondent. In pursuance to the interim order, the
respondents'hé§%‘indicated in para-4 of the counter affidavit
accommodated the applicant in the alternative post of EDDA-1,»
fMannarsala Post Office at his reqqest. When the case was taken
up for arguments today, the lea;neé counsel for the‘applicant'
stated that even though the applicant has been accommodated in
a ;ouer post, the gpplicant.uill be satisfied if he is accommo-

dated in the post of EDSPM for which he was selected as soon

as the same falls vacant hereafter.

2, In the Pacts and circumstances, we allow the applica-

tion to the extent of directing the first respondent that the

applicant shall be retained in service as EDDA-1, Mannarsala

Post Office and shall be accommodated as EDSPM, Arattupuzha

as and when it falls vacant,

3. Thereais no order as to costs.
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